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lU7 bra. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GUJARAT), 1976-77-

contd. 

MR. SPEAKER: Now, we take up 
further discussion on the Supplement-
ary Demands for Grants in respect at 
the Budget for the State of Gujarat 
for the year 1976-77. Shri D. D. Deali 
to continue. 

SHRI D. D. DESAI (Kaira): Yes-
terday, I was saying that the Mem-
bers were agitated about the high 
price of groundnut and non-avail-
ability of cotton in certain parts of the 
country and the Government of India 
had difficulties in procurement of 
cotton for the textile industry and for 
their ownself and had to resort to 
imports in both these commodities. 
Gujarat seems to be the principal 
State which was under criticism. I 
would put it correctly that the State 
of Gujarat would like very much to 
grow groundnut and cotton in abun-
dance which are badly required by 
the country but the policy of support 
price must be declared before the 
sowing season. In the case of ground-
nut, there is no price declaration even 
today. The effect of this is that 
groundnut oil is sold in Rajkot, accord-
ing to Times of India, at Rs. 3.60 a 
kilo whereas in many other parts nl 
the country, the price is as high as 
Rs. 9/- or so. This shows the dis-
tortions in pconomy which could occllr 
if certain improper methods are used. 
The same thing had also happened in 
the case of cotton. The cotton of long 
staple fibre had dropped to Rs. 2400/-. 
There was no purchaser and the result 
was that the farmers were in distress; 
the Government of India was 
approached; nothing could be done 
and the import was arranged. Today, 
the difficulty is that the Government 
had to import cotton and that too, J 
am afraid, was clone by mistake. T'le 
price of imported cotton is higher by 
~out Rs. 500 to Rs. 1500 than the 
ciltton whl.ch could be procured in the 
c:!»untry. The first bale of imported 

cotton came in the third week of Octo. 
ber whereas if the amount of Rs. 35 
crares 8lld 90 crores in foreign ex-
change which were given to the 
foreign farmers for importing cotton, 
were given to the Indian farmers in 
June, they would have given cotton 
in October at a much cheaper price. 
In other words, the operations of our 
policy in respect of these commodities 
which are sensitive, may be taken 
notice of. The sar e thing has I:tap-
pended in respect f other commodi-
ties. I have draWl. the attention of 
the House repeated 'y that unless the 
support prices are 'eclared weH in 
advance of the sowing season, it is 
difficult for the farmers to know what 
exactly is wanted by the Government. 
In the absen(!e of remunerative price 
and due to non-lifting of goods and 
restrictions on thee movement of stock, 
depression takes place and this cre-
ates reduction in crop acreage and 
the crop output. The important fac-
tor in these two cases is the input. 
The farmers cannot afford fertiIise:s 
and insecticides and these are some 
of the things which may be taken 
note of. 

Then there is another issue. We 
have two turbo-generator sets, gas 
turbines lying there for years. Un-
fortunat~ly, I have been asking to 
let me know the places where the gas 
is occurring. If the longtitude and the 
latitude is precisely given, we can 
easily know the nearest Indian coast 
where the pipeline can be laid. You 
know the high cost of marine pipe-
line. This distortion and unnecessary 
manipulation by some bureaucrats to 
have a better life in some other place 
is unnecessarily going to harm and 
cost us much more than what we 
should have borne. Ultimately the" 
sufferer will be the economy of India 
and the Government of India itself. 
What is not right, will not stand. And, 
therefore, to try to do something 
wrong will not be proper either. 

I have mentioned about fertilizers 
earlier. One Of the points is about 
the high cost at our fertilizers. This 
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has affected our production. People 
have been tdling that our fertilizer 
consumption has gone down. The 
fact is otherwise. We have found 
that the farmers are unable to afford 

, fertilizers; because our costs are so 
high that they c.mnot have them; 'l'1d 
the crop prices which they get ~re 
lower. To-day, unfortunately, the 
prices of our agricultural products are 
the lowest in the world. I am ready 
,to establish it, in spite of what others 
mi1ht say. But the costs of our agrI-
'~ l1'al inputs are the highest. With 
'tJi"" inputs having the highest C&3t, 
0Ufi"farmers are able to get you the 
101lEl!st price of products. The diffe!'-
eDOe is borne by the subsidy given to 
:the millions and millions of farmers, 
:10 our economy. If they are ready to 
do it, and if we are the beneficiaries, 
why should not we take care of these 
~ple, by seeing to it that their in-
puts in this respect are stabilized ur 
brought to a particular level? There 
are two factors: One, stabilization 
of farm produce prices and another, 
the stabilization of input prices. In 
regard to inp:.tt prices, we had see~ 
that fertiliZj!r costs are disproportion-
ately higher. To-day, the Bombay 
High gas offers us a unique advantaO'e 
to enable us to supply farmers th~ 
fertilizers at a uniform price. 'u 
should not be used for power stations 
because that will be a waste of chemi-
cal raw materials. 

There is another aspect to which I 
would like to draw attention. The 
:matter is now before the tribunal. In 
8ll arid zone like Gujarat particular-
!y in Saurashtra, Kutch 'and many 
parts of northern Gujarat, rainfall is 
meagre and the loss of rain.fall 
means fami<le or drought. I would re-
'quest the Government and the PM to 
intervene and sep that the delibera-
tions before the Narmada TribunR I 
are brought to a close, because the 
arguments that are going on there, 
are irrelevant to the tribunal's terms 
of reference. If we can afford the 
high fees of the lawyers, they m'ike 
merry. They get the best of incomes. 

The country cannot afford this. Water 
is getting wasted, After all, whether 
it is MadhYa Pradesh or Gujarat, the 
country loses. Our approach is that 
whoever can make better USe of it, be 
can do so, because tbe country-wide 
problem is non-availability of food-
grains. Therefore, I would strongly 
urge the government and the PM to 
see that tbis Narmada waters dispute 
is settled once and for all. 

Other points like the question of 
power rates are also there. The 
power rates are the highst in GUjarat. 
Unfortunat!!ly Or fortunately, Guja-
rat has to find fuel oil. Fuel oil is 
required badly, because of the high 
pricing policy of the OPEC. The 
oil that is found in Gujarat Or near 
abouts is the country's property. But 
the country should not consider thgt 
Gujarat should face the consequeifc!es 
for having found oil, by not provid-
ing Gujarat either the rebate in the 
freight rate on fuel or an alternative 
fuel; so that the power rates could be 
equalized with the rates in the other 
areas. The Oil Ministry should take 
notice of this. 

There are certain criticisms by 
Opposition Members. I would once 
again refute those criticisms. The 
criticism has rested on misinformed 
data and if any of the Members have 
any particular argument to show that 
such a criticism of the government 
was well-founded, we are in a posi-
tion to repudiate it with facts and 
figures. 

We are talking about the Emer-
gency. We have the 20-point pro-
gramme; and the 5-point programme. 
Both these programms are excellent 
on paper. They are being taIK,,(i 
about at the bureaucratic level, but 
the association of the people broadly, 
is missing. This is true again, of Guja-
rat also. The hon. Minister may 
convey this to the appropriate autho-
rities, so that the association of people 
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with the implementation of both these 
programmes is ensured, and that both 
these programmes are implemented 
expeditiously. This would ensure that 
the benefits of the programmes go to 
the poorer sections of the people. In 
Gujarat, fortunately for us, there is a 
very large number of people who are 
inclined to serve the poor. If we 
respect this charit&ble disposition of 
the people and use it, and if We play 
upon the finer values or virtues of 
human beings, they would go to the 
end of the world to see that the poor 
people's misfortunes are eliminated. 
It may be in the fields of education, 
training, employment or charitable 
institutions. It may be in any area of 
activity, social or any other. In each 
of these Ilctivities, if the government 
does not dissociate itself from the 
people of GUlarat or from the people 
of charitable disposition, I am quite 
convinced that we will succeed. I am 
aware of a large number of people 
who would be ready to serve the 
people of their own State, and of 
other States also, (Interruptions)... I 
have just mentioned, in any manner, 
social Or economic. I also referred to 
charitable institutions, educational 
institutions and bodies giving employ-
ment-based technical training. In 
whatever manner the Government 
might want it, if it says: "Here is a 
scheme; here is a project on which we 
want so much amount of money", 
people would contribute liberally. 

Another angle is this, viz. that the 
highest deposits made into the bank-
ing system is, as the hon. Minister is 
aware, from Gujarat. The per capita 
-investment in b:mk~ is the highest 
there. The lowest ratio in India, of 
advances from banks, is made to Guja-
rat. In other words, whereas Gujarat 
deposits about Rs. 850 crores into the 
14 nationalized banks advances dis-
bursed in Gujarat ar~ hardly Rs. 400 
crores-that means a contribution of 
nearly RS. 450 crores which may 
mean employment to people outaide 
the State or within State. Some 

times We have been quite worried 
about the slow rate of growth that has 
been taking place in the caSe of the 
finances of the State financial institu-
tions or other government organiza-
tions. I will give a concrete case. 
They haVe withdrawn some of the 
facilities, e.g., the sales tax loan. 
Similarly several other facilities have 
been withdrawn. The reason for the 
withdrawal is said to be lack of f<lnds-
lack of funds arising not because of 
non-availability of deposits from the 
people into the collers of the nationa-
lized banks or of government. Cala-
mities, which I mentioned earliar, 
take away a big chunk of the invest-
ment or deposits made into the bank-
ing system and tn other areas. One 
of the States having achieved the 
lowest per centage of rural electrifi-
cation is Gujarat, whereas Punjab IS 

fortunate to have achieved 100 p2r 
cent; Haryana has achieved 100 per 
cent; and Tamil Nadu has achieved 
over 90 per cent-so also Kerala Hnd 
so many other States. Gujarat h~s 

attained something like 37 per cent. 
This shows lhat big tracts of country-
side are without electricity. This also 
is one of the reasons why productivity 
cannot be improved, employment ca!1-
not be increased and the growth rate 
of standard of living cannot be im-
proved. Funds may be made avail-
able by the government for these 
purposes also. We have the longest 
coastline per capita of any State in 
India, and we have now extended our 
territorial waters to 200 miles. We 
have an obligation to explpit this area, 
but are we taking care of that obli-
gation? Obviously no, because the 
training of the people and the institu-
tions which are required for this are 
missing. We have very friendly re-
lations with a number of countrias. 
Some of the Scandinavian countries 
as well as the Soviet Union have the 
finest types Of designs in boats and 
other fiShing craft, but. we are not 
making USe of them. Therefore, I 
suggest once again that adequate funds 
should be made available, as there 
are craftsmen available who can be 
utilised to manufacture theSe vessels. 
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THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (Smn K. RAGHU RA-
MAIAH): When, on the first day, I 
suggested that we should not have 
any Lunch Hour, I really meant it 
only fOr the period during which ';Ve 
were discussing the Constitution 
(Amendment) Bill. Now that that 
is over, I think all Members will be 
happy to have the Lunch recess today 
and tomorrow. 

MR. SPEAKER: If the House 
agrees, We will have the Lunch Hour 
today and tomcrrow. 

SOME HON. MEMBERS: Yes. 

SHRI P. G. MAVALANKA...'l. 
(Ahmedabad): The further six-
month extension of President's i"tile 
necessitates the bringing of this first 
batch of Supplementary Demands for 
the State of Gujarat for 1976-77 
amounting to Rs. 15.93 crores. 

I would like to ask at the outset 
'how long President's rule is going to 
,continue in my State, because this 
uncertainty is killing, one can under-
stand it if there is no n:ajority in the 
Assembly of the State or there is a 
constitutional breakdown, but the 

, Congress Party in my State has 
'already a majority, and they have 
claimed from the houSe tops that they 
have 106 out of 182 Members. They 
are also constantly incre~ng their 
majority by defections and other 
clever methods. So, I do not know 
why this uncertainty should hang 
over the people of Gujarat, because 
the lack of (l popular Government 
does mean that a certain derange-

: ment in the administration takes place. 
Policy decisions get bogged down. 
On a number Of important matters, 
the admini.stn1tion, by the VfrrY 
nature of things, is not able to take 
decisions. I am quite sure that the 
hon. Deputy Minister while replying 
will say that she does not know 
everything, and that she will pass on 
my views to the State administration. 
Of course, she is not expected to 

know everythbg. My question is: 
Why should everything be brought 
here at the level of Delhi when the 
level of Gujarat is available? The 
MLAs are there, the Assembly has not 
been dissolved, it is only kept in 
suspended animation. So, this un-
certainty must go as early as possible. 
so that the administrators and the 
people are not in two minds. 

What is more important, and more 
tragic in a way, is that the adminis-
trators under President's rule-I do 
not wish to give any names, nor is it 
proper to do so, nor do I want to gO 
into the details of this or that minor 
incident-both in Gandhinagar Sachi-
valaya and Ahmedabad and else-
where try to be in the good books 
of both the rival camps, the Madhav-
sinh Solanki camp and the Hitendra 
Desai camp, because they do not know 
who is going to become the next Chie! 
Minister, and they think it is better 
to be good with both! That kind Gf 
thing is not good for the quality (Of 
Public and political life of any State, 
not to talk of Gujarat O!;l!y. 

As I said, the Congress Party has a 
IT"ajority of 106.' Two dozen opposi-
tion MLAs have been detained under 
MISA, mostly belonging to the 
Janata Front, and they are behind 
bars. On October 6, only the ex-Chief 
Minister, Shri Babubhai Jashbhai 
Patel, was suddenly released. Nobody 
knows why he WaS released, he him-
self perhaps does not know! The 
others are still in prison. Here is a 
very interesting and a very scandal-
ous political situation that you have 
a majority of 106 out of 182 or rather 
176 because fiVe Congres; Members 
have unfortunately died and we 
should leave out the Speaker. An-
other 10 or 15 are committed to sup-
port the Congre~s Party, and as I 
said, 24 opposition Members are in 
jail, and yet the Congress Party is 
not taking a firm stand on forming 
the Government. I am not criticisin& 
or condemning the in-fighting in 
the Congress Parly; that is for the 
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Congress Party to decide, but, for this 
in fighting, why should the people of 
Gujarat suffer? The tragedy is that 
although repeatedly every five or so 
years the Gujal'at Assembly has 
almost continuously given the Con-
gress Party a substantial majority, 
much beyond what fs desirable and 
healthy in a parliamentary set-up, 
yet they are not able to form a Gov-
ernment, and if it is formed, it is 
immediately made unstable by this or 
other method. I am sure my friends 
from the Congress Party will say that 
they are a disciplined people that 
they work with unity, but that they 
have not yet made up their mind as to 
who should be their Chief Minister. 
I understand their difficulties and 
dJemmas. But why do they play 
with words? Perhaps, however, thay 
can play with words, but realities are 
different. One ha~ to face up to rea-
li·ties, and not play with them! 

Several pressing and urgent prob-
lems still remain pending in Gujarat, 
and have remsined pending, because 
the political link and liaison between 
the State Govemn:~nt and the Centre 
are broken anJ have been continu-
ously missing. I am glad that my 
han. friend, Dr. K. L. Rao, is present 
here. Mr. Dharmasinh Bhai Desai 
said that the Narmada dispute should 
be settled. Perhaps we were harass-
ing Dr. Rao as to when we were go-
i.lg to get the award. But the Prime 
Minister's award has already vanished, 
and the Tribunal's award is also not 
coming. I d:J not say that you do not 
listen to what Madhya Pradesh Or 
Maharashtra or Rajasthan says and 
wants, but settle the dispute imme-
diately and in the national interests. 
This would have happened if Gujarat 
had a popular Government with its 
political liaison in Delhi to go on 
pressing the matter. 

In the last 8 months of President's 
rule I find that only two meetings 
have taken place of the Parliamentary 
Consultative Committee on Gujarat 

Legislation which the Speaker was 
good enough to appoint-one in 
Gandhinagar on 15th May, and another 
in Vigyan Bhavan in Delhi on 14th 
October, but I am sorry to say th:!t 
we got very little tin:~ at these meet-
ings. In Delhi we got a few hours, 
and when We raised so many items 
for discussion, there was no time 
available. Actually, the casual manner 
in which this Parliamentary CommIt-
tee is treated by the Government 
does not augur well either for t"e 
Government or for the proper func-
tioning of such committees. 

Now, I want to invite very briefly the 
attention of this august House to the 
very difficult situation faced by some 
of the weaker sections and backward 
sections of the community in Gujarat. 
For, example, I still find that the land-
less labourers in my State--I have 
been to some of the districts myself, 
I have also learnt and heard from 
Correspondents-are not getting their 
minimum wage already given to them 
by rules and regulations and legislation 
passed by the Gujarat Government. 
The minimum wage was increased from 
Rs. 3.50 to Rs. 5.50. There are count-
less landless labourers who a1 e being 
added to these weaker sections ef the 
community. The weaker sections must 
be helped forthwith. I join with you 
in saying that. But I am eager 
also to join with you in implementinll 
what you say. The difficulty is that 
you do not implement it. Tens ot 
thousand,s of people are not gettins 
their minimum wages. I do Hot saY 
that they should all start eetting it 
immediately. Let the administration 
take effective steps to see and ensure 
that landless labourers on the farms 
begin to get their minimum wage. 

Harijans and Adivasis also are =t 
getting their dUe share. I lind. one eot 
the Supplementary Demands for Grant. 
refers to increasing the staff of the Tri. 
bal Welfare Corporation. In this 
country, we are very quick in increas~ 
ing the bureaucracy and administrlltiv<! 
paraphernalia but not in increasine th .. 
welfare of the poor people.' What i. 
the good of telling me that the staff in 
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the Tribal WeUare Corporation is being 
increased? By merely havin& more 
.clerks, you cannot provide more we.l. 
f . to the tribal people who m 
~llions are waiting to get their due 
shbre as rightful citizens of the 
,Democratic and, now, Soclaltst Re~ub. 
lie of India, This must be looked mto. 

As regards the textile. and other 
workers, specially the textile workerl 
in Ahmedabad, Surat, Baroda, Bhav-
nagar and in many other ~laces and, 
particularly, in Ahmedabad, in mY ~WD 
constituency, there are lots of com-
plaints and difficulties due to lay·off •. 
.etc. Of course, there is no bonus now 
because the Parliament has decided not 
·to give bonus. The whole ci;mate. 
'however is such that textile worker. 
and oth~r factory workers includiDII 
-the handloom workers are facine a 10& 
of difficulties. 

There is the problem of slum dwel-
lers. I come from Ahmedabad which 
was inhabited by no less a man than 
the Father of our Nation, Mahatma 
Gandhi for 15 years, from 1915 when 
he came from South Africa to 1930 
when he left for the Dandi March, 
Every fourth person in Ahmedabad, p. 
'my State is a slum dweller! My !leaiJ 
hangs in s',ame because, after all, we 
are living In 1976 and we cannot still 
provide even a decent slum by havin, 
some improvement schemes. One per-
SOn out of four persons is a slum dwel-
ler and is ,·.ng in a veritable hell. ( 
say, whether it is the popular rule 01' 
1he President·s rule Or the Governmenl 
of India's rule, it is not really in tune 
with justice and fairplay for the cnm-
mon people. 

One of the Supplementary Demand. 
for Grants refers to a grant of Rs. 60 
1akhs to the Ahmedabad Municipal 
Corporation for the Urban Develop-
ment programme. I welcome it. But 
all I can say to the hon. Minister. to 
the Government of India is, please give 
more funds for the more urgent 9nd 
quick implementation of slum improve. 
ment schemes and slum clearance pro_ 
grammes so that these unfortunate 

J)eOple who are hoverin, round the cit7 

and the urban agglemeration for jobs-
they cannot remain in the villages-
coming miles away from their villages 
for their daily work, have some decent 
place to live in. Therefore, some im-
provement must be made there and the 
urban development must eet mole 
finance. 

Again, I find, the commoners are 
faced with a number of problems. 
There is a riSe in prices. No matter 
what gains the EJmergency has brought 
about the main problem remains and 
that 'is of rising prices, not only in 
Gujarat but in the rest of the country 
as well. There is the shortage rf edi-
ble oil and also of sugar. I do not want 
to m~ntion other ·commodities. The 
problem of shortage is there in spite 
of the efforts to solve the problem. 

About the students and teachers. I 
myself being a teacher. I feel natural-
ly more concerned with their problems. 
The students and teachers are also not 
being looked after well. whether it is 
the President's rule or the popular 
rule. There is a supplementary 
demand for grant about giving school 
building funds to panchayats for reo 
pairing buildings which were washed 
out during the last cyclone and /lood 
in June, July and August, 1976. So 
far so good. But the problem is maS-
sive. There is one Saint in Gujarat 
who recently passed away and who is 
known as Puia Mota of Hari Om 
Ashram in Nadiad and, before he pas-
sed away, he said, "I want to see and 
ensure that every village in Gujarat 
must have at least one big hall for 
primary school children to come and 
sit and learn there." Already, about 
Rs. 30 lakhs to Rs. 40 lakhs have been 
contributed voluntarily by the people 
for building such a memorial in the 
Gujarat -villages to this great Saint. 
A supplementary demand for grant 01 
a few lakhs is, therefore, not enough. 
You should provide for more money 
for primary education and for building 
up schools. 

There is the new pattern of 10+2+3 
that is taking place all over the count-
ry, and so also in Gujarat. The pro-
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blem of higher secondary education re-
quires greater Central assistance both 
through the U.G.C. and also directly 
from the Ministry of Education. 

I do not want to say much about the 
teaching of English language. I find, 
the 'Governor has taken a very bold 
and realistic decision even during the 
President's rule to the effect that 
English will be taught to the students 
from the Sixth standard. Two gene-
rations of my people in Gujarat in 
terms of knowledge and jobs and other 
things have suffered because they ",-ere 
denied the facility of learning of Eng-
lish adequately, I am not one of those 
who want English as a medium of ins-
truction. I want Gujarati and Hindi 
to prosper rightfully. But English must 
also be well taught. I am glad that 
this need has been recognised. It will 
require more English language teachers 
and more funds for schools which 
should be provided. 

,Talking about higher education, as 
there are sick mills, there are also sick 
colleges not only in 'Gujarat but nlso, 
I understand, in Maharashtra and else-
where in the country. Colleges grow 
like a mushroom growth. There are 
no funds to finance them, manage them 
and nurture them. Therefore, I want 
the Government of India and the Guja-
rat Administration to go into the ques-
tion of the closure of colleges, the 
funds for the management of various 
colleges, the salaries and UGC ~cales 

for professors and teachers. 

The V. V. John Committee Report on 
Higher Education-I have never been 
tired of repeating it on the floor of the 
House-must be made available to us. 
There was a meeting last montb in 
which the Advisor promised that it 
would be made available. Nearly one 
month has elapsed but it has not yet 
seen the light of the day. I would re-
quest the hon. Minister to see, that 
the V. V. John Committee Report on 
Higher Education is made available. 

There is one supplementary demand 
for grant for tree legal aid. I would 

like to know how this free legal aid to 
people getting less than Rs. 2400 in_ 
come per year is being actually given 
in som~ of the talukas in Gujarat. 

Gujarat is one of the well industria-
lised States in the country. But I still 
find that there is some imbalance there. 
There are certain areas and regions 
where industrialisation can take place 
better and witb greater acceleration 
and speed, with greater purpose and 
coordination. From that point of view, 
I would only mention two points. The 
first one is about file question of power 
and energy. Gujarat has been want-
ing to have an atomic power station in 
Saurashtra. The hon. Minister "f 
Energy, Mr. K. C. Pant, goes on telling 
us again and again, "We will do it. But 
we have not yet taken a decision." 
When are you going to take a decision? 
If you do not take a decision quickly, 
we will be wifhout adequate power m 
1980. That will be a very serious 
problem. 

I WOuld say a word about the Bom-
bay High. The utilisation of gas and 
oil of Bombay High bears vital import-
ance as it will contribute a lot to the 
industrial development of both Guja-
rat and the country. t understand, 
the High Level Committee in New 
Delhi at the Central level is SOon to 
take a decision regarding the utilisa-
tion of oil and gas fOund at Bombay 
High. But, unfortunately, the decision 
regarding what quantity of oil and gas 
will be utilised in Gujarat IS still not 
taken. It is all the more traltic because 
it is estimated that about 0 million 
tonnes of oil and 18 million '.e. metres 
will be available from this complex in 
the next five years, 

These are some of the problems that 
I wanted to highlight during the dis-
cussion on the Suplementary Demands 
for 'Grants for Gujarat. I hope, this 
is the First and the last time when 
the Supplementary Demands for Grants 
for the state of Guj arat are being 
brought before this House. I do want 
a popular Government in Guj.rat to 
take place as early as possit-1.e, no mat-
ter to which party that pop Jar adml_ 
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nistration belongs. After all, the peo. 
pie must not be denied their due 
rights to have access to MLAs, the 
Ministers, for a number of problems 
that they are facing both at the State 
level and at the federal level. From 
that angle, I want the Gujarat pro-
blems to be solved effectively. efficient-

'Iy and purposefully. 

SHRI D. P. ,TADEJA (Jarnnagar): 
Mr. Speaker, Sir, I rise to support the 
Supplementary Demands for Grants 
relating to the State of Gujarat put 
forward to this House by the hon. 
Deputy Minister of Finance whom I 
Can now rightly call as the Minister of 
Gujarat. 

I will not deal with the points which 
have already been talked about by my 
colleagues here. I would like to begin 
by complimenting the State Govern. 
ment for the determined effort they 
are making to implement the 20_point 
p'rogramme and, in doing so, involv-
ing the panchayat at different levels 
in implementing this economic pro-
gramme and. more so, in the family 
planning programme. I only hope that 
they would be given more functions, 
more authority, to the directly elected 
representatives of the people in im· 
plementing the other State programmes 
1Ilso. . 

My colleague, Mr. D. D. Desai, men· 
tioned about a very important matter 
and that was regarding the groundnut 
policy. I will not repeat what he said. 
.,ut I would only like to make an 
JlPpeal to the State 'Government, do 
",hatever YOu think is proper but do it 
£l the interest of the smaller farmer. r ~ small farmers who cannot af'fotd 
iO. keep their groundnut with them for 
lb.Jg have now started coming into the 
market and they have started giving 
their produce to the wholesalers who 
are buying it from them at a very low 
nte. Though the percentage of Qcre-
age in the Saurashtra region which is 
the main groundnut area is 15 to 20 
per cent more than what it was previ· 
ously, the crop has been a failure and, 
more so. in the western parts of Sau-

rashtra, which means, the districts at 
Junagarh, Rajkot and Jamnagar. 'lhe 
production has, therefore, come down 
and with the production having "ome 
down, it is the small farmer who is 
going to suffer. I would request the 
State Government to announce a poliCy 
whereby the price of groundnut should 
be fixed from now on, thereby support-
ing the small farmer of Saurashtra. 

Along with the question of price of 
groundnut, I would like to mention 
that the State Government has put a 
check on the movement of groundnut 
kernel from one taluk to another. If 
it is in the interest of the farmer I 
do not mind. But what we have b~n 
hearing is that special permission can 
be given by the district level officer 
for such movement and these officers 
who are competent to give permissioR 
can only lead to corruption. If the 
State Government feels that such a 
restriction is only helping the officials 
at the cost of the farmer, I would reo 
quest the State Government to review 
this policy of theirs and allow a free 
movement of groundnut kernel from 
taluk to taluk because it may be that 
a taluk headquarter may be far away 
from his own field or from his own 
village and he may have to sell his 
produce to another taluk or to another 
mandi which is nearer by. 

I would like to mention one more 
point which concerns the Gujarat State 
Fertiliser Corporation. Now here is 
a Corporation which is half_~wned by 
the State Government, which is half . 
managed by the State Government. I 
have nothing to say against the man-
agement. On the contrary, I would 
compliment them that this year they 
have made a record profit of something 
like Rs. 9.53 crores. They have never 
made such a profit. What is the work-
er getting out of it? When the profit 
was less, they were given a bonus of 
33.33 per cent. This year, because the-
profit has been high, they have been 
given 20 per cent. I am not talking as 
a Union leader, nor am I talking on 
behalf of any particular Union. I am 
only talking on behalf of the workers, 
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Class III and Class IV workers, who 
have been denied their rightful share. 
On the contrary, when they made a re_ 
presentation, they were told eith"r to 
accept this or to go away. Where do 
.you expect these Class III and Class 1 V 
workers to go? Why don't they com-
pare and see what are the wages in 
other industries in that area and what 
.are the profits? The GSFC has had 
a record profit. It is not only the 
management who should get the credit 
ior that; the rightful credit should be 
given to the workers also. I would 
only request the Central Government 
·to intervene in this matter and see to 
it that these workers get their mini-
mum 33 per cent bonus because these 
workers have the work in such condi-
tions that none of them lives for more 
than 60 years; they have to work with 
chemicals. If you see their average 
life span, yOU will find that nobody 
passes 60 or 65 years. I would request 
the Government to ta'!re this more 
seriously and 9lso see that, in the 

Board of Management, not only in the 
GSFC but in all concerns where Gov-
~rnment have shares, there is a repre-
sentative of tbe labour. 

One point mentioned by Mr. Desai 
was about off-shore fishing and about 
the Gujarat coast. I would only add 
to it that Gujarat today has the pros-
pects in fishing industry, as far as the 
area is concerned, as far as the catches 
are concerned, as far as the under-
development o.f this industry is con-
cerned. Mr. Desai mentioned about new 
designs for new boats. I agree. Let 
them come. But what should we do 
now? These boats will come after a 
few years. The life span of the marine 
life is only a year or Ii years. We 
are losing national wealth. Why should 
the State Government not take a bold 
step in chartering deep sea vessels and 
in having collaboration? The Agro-
Marine Corporation should go into this 
and .fully explore the possibilities that 
are there on the coast of Saurashtra. 

I would like to compliment the State 
Governluent and the Central Govern-

ment for their announcement on the 
KutCh Development Board. It is a 
welcome decision which was long Over-
due. My friend, Dr. Mahipatray Mehta, 
has to be complimented more on this. 
Like Kutch, we have several parts in 
Saurashtra,. which are drought-prone, 
which are backward, which do not 
have any industrialisation and nor do 
they have any scope for future deve-
lopment. Let Government consider 
having a Development Board, a Back-
ward Area Development Board or 
Drought-Prone Development Board-I 
do not know what name you will give 
to that. Let them have a Board to 
look after the interests of the people 
who belong to these areas. Let it be 
for "taluks; I am not asking for dis-
tricts. 

My last point is about development 
of tourism in Gujarat. The Gujarat 
Government have already started a 
Tourist Development Board. Good 
luck to them. I hOPe they will be able 
to implement all the programmes which 
they want to. But why have a Board 
only with officials? Can they not take 
the help of non-officials also to serve 
on the Board? Furthermere, th" total 
budget for that is only Rs. 1 lakh. I 
would like to know what the State 
Government is going to do with (,nly 
Rs. 1 lakh. I would request the Minis.. 
ter in charge of Gujarat to go deep 
into this and see that tourism. which 
is being neglected in Gujarat and more 
so in Saurashtra, is taken up more 
seriously by the Central Government. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SHUSHILA ROHATGI): Mr. Speaker, 
Sir. at the very outset I would like to 
thank all the hon. Members. who have 
participated in this discussion and. 
more or less they have covered liP the 
entire gamu i of administration 0.1 the 
Gujarat State. It is true that it would 
be better if these things were discussed 
in the 'l1ujarat Assembly itself, but we 
also know the circumstances which 
forced the President's rule there 
Gujarat i. a State which has created a 
history a;"d has been known for its 
culture, traditions, education, dean-
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llness, and hard-working people, Seme 
hon, Members spoke about the elec-
tions alld at what time these would be 
held, . I think, that would be taken 
care of at the appropriatE:' time, 

Sir, I must place on record what has 
been done in the meantime in the 
President's rule. I think, I would be 
failing in my duty, if I did not put 
certain figures before the hon. Mem-
bers here, otherwise it would be one-
sided picture. 

During this entire period, we find 
that there has been general improve-
ment in the toning up and the stream-
lining of the administration and very 
strict steps have been taken in order 
to gear up the machinery for the speed-
ier implementation of the 20-Point 
Programme. 

We find that a High Power Com-
mittee has been set up by the GovernoJ; 
in order to coordinate the various 
activities and the public distribution 
system has also been streamlined. 
There may be certain difficulties here 
and there, and if they are explicitly 
pOinted out, certainly we will look 
into theSe cases. But I do find that 
many of the traders, who were indul-
ging in anti-social and anti-economic 
activities have been dealt with in the 
manner which they rightly deserved. 
All this had a salutary effect upon the 
general administration, and, therefore. 

, the prices which had shown somewhat 
slight rise in the earlier months started 
showing a positive decline by the mid-
August this year. The law and order 
situation, on the whole, has registered 
a significant improvement. AI! this 
helped in creating a better condition 
in the State itself. On the top of it, 
when the State was visited by a severe 
cyclone. heavy rains and fioods, we 
find that the machinery was geared 
up immediately, relief measures were 
taken "nd special arrangements were 
made to see that the loss of life, loss 
or damage to cattle and damage to 
property and other things were mini-
mised to the maximum possible extent. 
This tempo had to be kept up and as 

a result, extension of the President's 
rule took place, 

In the meantime, the Consultative 
Committee has already met twice. It 
has 34 members trom the Lok Sabha 
and 17 from the other House. Various 
legislative measures have taken place, 
and, therefore, to say that any of the 
important issues have not been decided 
upon, I do not think, would be a very 
correct factual position. 

One of the points mentioned by 
some hon. Members from the opposi-
tion was about the price rise and I 
would like to clarify this position. A 
strict vigil has been maintained over 
the price movements. I would like to 
quote the figures to show this. 4511 
raids have been carried out during the 
President's rule til! the middle of Sep-
tember, 1976. 336 arrests have been 
made as also 442 prosecutions. 47 
detentions under MISA have been 
ordered as a part of the drive against 
hoarding and profiteering. 32,8.>3 
bogus ration cards have been cancelled. 
Rigorous enforcement measures have 
also been undertaken by Government 
and firm action has been taken against . 
the traders who were withholding ade-
quate supplies to the market. Prices 
of various eatables in the catering 
establishments have been fixed. The 
public distribution system has been 
strengthened by addition of 699 fair 
price shops till the middle of Septem-
ber, 1976. The cumulative etfect of 
Government measures on the price 
trend is seen in the decline of the 
prices of a number of essential com_ 
modities ranging from 6.7 per cent to 
47.8 per cent during the period June 
to September, 1976. I think, that would 
give a fair idea so far as the prices 
are concerned. 

A question was raised ahout the 
minimum wages nof being adhered to. 
I would submit that there are in aU 
34 scheduled employments under the 
Minimum Wages Act in Gujarat. Gov_ 
ernment has so far fixed revised mini-
mum wages in respect of 24 employ-
ments. In five employments. process 
is on, while in the remaining five em-
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ployments as the number of employees 
employed therein in the whole State is 
l~s than 1000 workers. Government 
has refrained from fixing nurumum 
wages. At the same time if Shri Mava-
lankar has any specific case, certainly 
the Government is prepared to look 
into the same and rectify the situation. 
If IIny injustice or harassment is being 
done, we will look into that. 

As regards the family planning, 
Gujarat has done well, as most of the 
States have. 'uujarat has, on its own 
initiative, increased the target apart 
from those given by the Government 
of India and gOod work has been done 
there. 

A question was raised about English 
and I do remember that yesterday 
when some han. Member was 
speaking, Shri Mavalankar did 
get up and tried to put the tor-
rect picture so far as introduc-
tion of English as a compulsory subject 
from 6th instead of 8th class was con-
cerned. We found that the standard 
of English was rather low and, there-
fore, in the all.India competitions, it 
was really not helping the people from 
Gujarat and as a result, we have 
recently decided to introduce from the 
next academic year the teaching of 
English as a compulsory subject from 
VI standard in the schools. I am 
glad that this has been welcomed by 
Members concerned. 

Shri Desai and many other han. 
Members raised the question of ground_ 
nut oil. We find that the estimate of 
groundnut production for 1976-77 
reaSOn is estimated at about 18 to 20 
lakh tonnes of groundnut shells. With 
the arrival of the new crop in the 
market. there has been further im-
provement in the supply position of 
groundnut oil It has now become 
easy. The retail price has also gone 
down and it is between Rs. 4.90 to 
Rs. 5.40 per kg. The wholesale price 
at Rajkot for a 16 kg. tin is Rs. 72 ex-
clusive of taxes for a new tin and 
Rs. 71 for an old tin. The offtake 
from the fair price shops has also gone 

down. That shows that the problem 
was a temporary One and stringent 
measures have been taken to overcome 
that. 

As regards the Plan outlay for 
1976-77, this has been raised recently. 
We had a proposal from the State for 
an additional outlay to the tune of 
43.15 crores, but the Planning Commis.-
sion, after taking into cconsiderativn 
the relevant matters, agreed to an 
additional outlay of 21 crores. This 
would take the total approv~d plan 
outlay for 1976-77 to Rs. 214.25 crores. 
Originally, the Plan outlay was Rs 
193.25 croIes which also included 
Rs. 15 crores for tribal sub-plan. I 
have also got with me the break-up 
and it gives priority to total overall 
development. 

A mention was also made by some 
hon. Members_about the John Commlt-
tee Report. This has been examined 
from time to time, but so far no final 
decision has peen taken becaUSe the 
recommendations have far_reaching 
implications and there is the finanCial 
aspect also. The state Government 
might have to bear the additional finan-
cial burden. The Report Is still under 
consideration. 

I think. I have covered most 01 the 
work that has been done in the State 
so far. We find that the State t;overn-
ment under the President's I'ule is 
going ahead with the task of develop-
ment. with special priority to the 20-
Point Programme and to see that more 
and more amenities are made avail-
able to the people. At the same time, 
I have no doubt, whatsoever, that the 
Gujarat State which has played a 
historic part in the past, is destined 
to play even a better part in future 
with the cooperation and participation 
of the people. When it is under the 
President's rule, we find that all the 
schemes are going ahead at the sche-
duled time. 

SHRI P. G. MAVALANKAR: What 
about the specific points I raised? The 
Deputy Minister has not replied to 
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them. At least, let her kindly pass 
them on to the Gujarat Administra-
tion. 

SHRIMATI SUSHILA ROHATGI: 
think I have replied to almost all the 
points raised by the hon. Member. If 
any points remain, certainly they will 
be taken care of by the Ministers 
concerned. 

MR. SPEAKER: Except about the 
introduction of popular rule, she has 
tried to answer every other point. 

SHRI P. G. MAVALANKAR: About 
the V. V. John Committee',s Report on 
higher education, even on the floor of 
the House I haVe been repeatedly re-
questing through this Government as 
well that that committee's repcrt must 
be made available. The Adviser has 
already promised. So, why not get it 
printed and make it available? I think 
that should be accepted. 

MR. SPEAKER: Sbe will consider it. 

SHRI p. G. MAVALANKAR: The 
Adviser assured us to have it printed. 
I am only asking her to get it ex-
pedited. 

SHRlMATI SUSHILA ROHTAGI: 
The GOvernment will consider the 
publication of the report after a decl. 

sion has been taken on the recommen-
dation. 

SHRI P. G. MAVALANKAR: Last 
month, in the Consultative Committee 
over which the Home Ministe,- presid-
ed, the Adviser said specifically in 
reply to my query and promi~ed that 
the committee's report will be made 
available to the people of Gujarat. 
Therefore, it should be expedited. 

MR. SPEAKER· It will be conveyed 
to the Minister c~ncemed. 

Now, the question is:-

"That the respective Supplemen-
tary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order Paper, be granted to 
the President out of the Consolidated 
Fund of the State of Gujarat to de-
fray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1977, 
in respect of the heads of demands 
entered in the second column thereof 
against:-

Demands Nos. 3, 9, 12, 16, 26, 28, 
30, 35, 39, 49, 55, 57, 58, 60, 6<l, 
65, 73, 74 and 76," 

The motion was adopted, 

List ~f Supplementary Demands for Grants (Gujarat) for 1976-77 fJoted by the £Ok SaMa 

No. of 
Demand 

3 Elect;ons' 

Name of Demand 

2 

9 T.~ C)ll.otio'l CHCg!l (Fmn~e O.Plrtm.l1t) 

12 Other E<p.~jiture P!rta'u'uJ to Flntnce O.p~rtm.ut 

16 Oth" E9!~i'ture "",,'n'nJ to L~al O.partm,nt 

26 AgriCUlture 

2g A'l;mll H~'b'lliry alli O.;ry Development 

AmoWlt of Demand for Grant 
voted by the House 

Revenue 
Rs. 

21,00,0:)0 

18)9 I ,00:) 

6,I5,ooo 

1,000 

Capital 
Rs. 


